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AUTHORITATIVE ENGLISH TEXT
Bill No. 12 of 2021

THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT)
BILL, 2021

(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh University Act, 1970 (Act No. 17 of 1970).

BE it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-second Y ear
of the Republic of Indiaas follow:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
University (Amendment) Act, 2021.

(2) It shal come into force on such date as the State Government may by notification
published in the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Amendement of section 7.—In the Himachal Pradesh University Act, 1970, in
Section 7, for sub-section (1), the following shall be substituted, namely:—

"(1) Save as otherwise provided by or under this Act, the powers conferred on the
University shall be exercisable in the areas as notified by the State Government.”.



STATEMENT OF OBJECTSAND REASONS

The Himachal Pradesh University Act, 1970 was enacted to establish and incorporate a
University in Himachal Pradesh. Presently, this university has jurisdiction all over the State. In the
last five decades many Government colleges as well as Private colleges have opened in the State.
To improve the access of the students for higher education and to improve the quality of education,
it has been decided to establish another University namely the Sardar Patel University Mandi,
Himachal Pradesh. The establishment of the new University will help in effective control and
supervision over the affiliated colleges. Thus, in order to bring the area of the State under the
jurisdiction between two Universities and to avoid any conflict of jurisdiction an amendment is

required in the Act ibid.

This Bill seeksto achieve the aforesaid objectives.

(GOVIND SINGH THAKUR)
Minister-in-Charge.
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